
FIR No.  376/2020. 

PS Bh. Dairy. 

State vs Unknown. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application seeking release of vehicle no. UP 13BT 6677 on superdari 

moved by applicant Jitender Singh. 

 

Present: Ld. APP for the State.    

 

  The application has already been decided by the undersigned twice i.e. vide orders  

dated 24.06.2020 and 25.06.2020. 

 Accordingly, the present application stands disposed off. 

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020              



 

E FIR No.  8270/2020. 

PS Narela. 

U/s 379 IPC. 

State Vs Deepak. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application for bail moved on behalf of the accused.  It be checked and 

registered. 

 

Present: Ld. APP for the State.    

   

 IO/ SHO concerned to report on 27.06.2020.  

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020               



 

E FIR No.  8140/2020. 

PS Narela. 

U/s 379 IPC. 

State Vs Unknown. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application for release of mobile phone on superdari moved by 

applicant/ owner Bablu.   It be checked and registered. 

 

Present: Ld. APP for the State.    

   

 IO/ SHO concerned to report on 27.06.2020.  

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020               



 

FIR No.  244/2020. 

PS Narela. 

U/s 33 Delhi Excise Act. 

State Vs Anil Kumar. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application for bail moved on behalf of the accused.  It be checked and 

registered. 

 

Present: Ld. APP for the State.    

   

 IO/ SHO concerned to report on 27.06.2020.  

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020               



 

FIR No.  1937/2020. 

PS Bh. Dairy.  

State Vs DL 1RZ 3931. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application for release of vehicle on superdari moved by applicant Ram 

Kumar.   It be checked and registered. 

 

Present: Ld. APP for the State.    

   

 IO/ SHO concerned to report on 27.06.2020.  

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020               



 

FIR No.  111/2020. 

PS Narela. 

U/s 365 IPC. 

State Vs Nand Kishor @ Bobby S/o Bhopal. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application u/s 207 CrPC seeking supply of copy of chargesheet.  It be 

checked and registered. 

 

Present: Ld. APP for the State.    

 

 In view of the telephonic request received from ld. Counsel, put up for 27.06.2020. 

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020               



 

FIR no 115/2020 

u/s 279/337 IPC 

PS Adarsh Nagar 

State VS Amit Kumar. 

Ld. PO is on CCL 
Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application for release of vehicle on superdari.  It be checked and 

registered. 

 

Present: Ld. APP for the State.    

   

 IO/ SHO concerned to reply on 27.06.2020.  

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           Link MM/North/Rohini Courts 

               26.06.2020              



State v Ajay Kumar Mehto 

FIR No 75/2020 

PS Adarsh Nagar 

Ld. PO is on CCL 
 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application seeking directions to the IO/ SHO to file status report/ 

action taken report.  It be checked and registered. 

 

Present: Ld. APP for the State.    

    

 IO/ SHO concerned to report on 27.06.2020. 

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           Link MM/North/Rohini Courts 

               26.06.2020               



State vs Ankit @ Rahul 

FIR No. 321/19 

U/s 356/379/411/34 IPC 

PS Adarsh Nagar 

Ld. PO is on CCL 
 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application for bail moved on behalf of the accused.  It be checked and 

registered. 

   

Present: Ld. APP for the State.    

   

 IO/ SHO concerned to reply along with previous involvement record of the accused 

on 27.06.2020. 

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           Link MM/North/Rohini Courts 

               26.06.2020               



 

State vs Mahmood@ Shakil s/o Liyakat Ali 

FIR No. 546/2020 

u/s 379/411/34 IPC 

P.S. Adarsh Nagar 

Ld. PO is on CCL 
 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application seeking interim bail moved on behalf of the accused.  It be 

checked and registered. 

 

Present: Ld. APP for the State.  

Sh R. Ramachandran, Ld. LAC for the applicant/ accused. 

   

             It is stated that the accused is in JC since 31.05.2020 and is covered under the criterion 

laid down in the HPC minutes of the DHC dt 18.05.2020. 

  The application is accompanied by copy of the custody warrants. 

  Reply be called from IO/SHO concerned for 27.06.2020.  Simultaneously, certificate 

of good conduct be also called from JS concerned. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority.   

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           Link MM/North/Rohini Courts 

               26.06.2020               



 

Challan DL66732003181455410. 

Circle STA 

U/s 113/194, 3/181 MV Act. 

Ld. PO is on CCL 
Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

This is an application for release of vehicle bearing registration No. DL 1LAB 

5375 on superdari moved on behalf of registered owner. 

Present: Ld. APP for State.  

    

   Proceedings conducted through Videoconferencing from the residence of the 

undersigned. 

  Reply of Transport Department, Enforcement Branch received whereby no objection 

has been given to release the vehicle on superdari. 

          Challan not disposed off today. Vehicle be released to its registered/ rightful owner,  

subject to deposition of DL/ RC or permit with the authorities and on furnishing of superdarinama 

for a sum of Rs. 50,000/- to the satisfaction of TI/ official concerned. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to TI/ concerned official concerned for compliance.

  

 

         (Divya Malhotra)                        

        Link MM/North/Rohini Courts 

                           26.06.2020               



FIR No.  40388/19. 

PS Narela. 

U/s 379/411 IPC. 

State vs Farman. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application seeking interim bail moved on behalf of the accused.   

 

 

Present: Ld. APP for the State.    

  Sh. B K Singh, Ld. Counsel for the applicant/ accused. 

 

 Reply received from the IO. 

 Record perused. 

 In view of directions contained in the HPC minutes of the Delhi High Court dated 

18.05.2020 and the facts and circumstances of the case, the application/ accused Farman S/o Liyak 

Ali is hereby admitted to interim bail for a period of 45 days from the date of his release on 

furnishing of personal bond in sum of Rs.20,000/- subject to the satisfaction of concerned Jail 

Superintendent with following conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event 

of release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about 

the same and shall keep his mobile phone switched on at all times; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 45 

days from the date of release. 

  Application stands disposed off. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority.   

 Copy of the order be also sent to ld. Counsel via any of the electronic modes.  

   Copy of the order be also uploaded on District Courts website.  

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020               



 

FIR No.  36979/19. 

PS Narela. 

U/s 379/411 IPC. 

State vs Farman. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application seeking interim bail moved on behalf of the accused.   

 

Present: Ld. APP for the State.    

  Sh. B K Singh, Ld. Counsel for the applicant/ accused. 

 

 Reply received from the IO. 

 Record perused. 

  In view of directions contained in the HPC minutes of the Delhi High Court dated 

18.05.2020 and the facts and circumstances of the case, the application/ accused Farman S/o Liyak 

Ali is hereby admitted to interim bail for a period of 45 days from the date of his release on 

furnishing of personal bond in sum of Rs.20,000/- subject to the satisfaction of concerned Jail 

Superintendent with following conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event 

of release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about 

the same and shall keep his mobile phone switched on at all times; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 45 

days from the date of release. 

  Application stands disposed off. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority.   

 Copy of the order be also sent to ld. Counsel via any of the electronic modes.  

   Copy of the order be also uploaded on District Courts website.  

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020               



 

FIR No.  46/2020. 

PS Narela. 

State VS Aarif & ors. 

 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

26.06.2020   

This is an application for release of vehicle no. DL 8SCK 1891on superdari. 

 

Present: Ld. APP for the State.    

   Ld. Counsel for the applicant/ accused. 

   

  The vehicle in question has been confiscated on account of being used in commission 

of an offence punishable u/s 33 Excise Act. This Court does not have the jurisdiction to make any 

order with regard to any property seized or detained under the provisions of the Excise Act in view 

of Section 61. 

  In view thereof, the application is dismissed with liberty to file the same before the 

appropriate authority. 

 Copy of the order be also sent to ld. Counsel via any of the electronic modes.  

   Copy of the order be also uploaded on District Courts website.  

  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020              



 

FIR No.  101/2020. 

PS Bh. Dairy. 

U/s 356/379/34 IPC. 

State vs Sagar. 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application seeking bail moved on behalf of the accused. 

Present: Ld. APP for the State.  

  Ld. Counsel for applicant/ accused. 

   

Reply received from the IO. 

   Ld. counsel for the accused states that the accused has been falsely implicated in the 

case and that he is running in JC since 28.05.2020. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   In the present case, accused has been arrested only on the basis of his disclosure 

statement.  Keeping in view the period of custody already undergone by the accused and the overall 

facts and circumstances of the case, bail is granted to the accused Sagar S/o Ajay upon furnishing 

of personal bond in the sum of Rs.15,000/- with one surety of like amount subject to the following 

conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also uploaded on District Courts website. 

  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020              

 



 

FIR No.  8343/2020. 

PS Narela. 

U/s 379 IPC. 

State vs Hari Parkash. 

Proceedings conducted through video conferencing from the residence of the undersigned on 

account of Lockdown due to COVID-19. 

 

26.06.2020   

  This is an application for release of vehicle bearing registration No. DL 11SM 

8138 on superdari moved on behalf of registered owner Hari Parkash. 

 

Present: Ld. APP for the State.   

  Ld. Counsel for the applicant/ accused. 

  

Report of IO perused. 

   The prosecution has no objection if the vehicle in question be released to its 

applicant/Registered owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 11SM 8138 

is released to the applicant/registered owner in compliance of judgment of Hon'ble Delhi High Court 

in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.    

   Copy of the order be also uploaded on District Courts website.  

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               26.06.2020             


